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Shri Anil Adhikari ess Applicant
U/s.
Union of India & Ors, v++ HRaspondents

CORAMs Hon'ble Vice Chairman Shri Justice M.SeDeshpande
Hon'ble Member (A) Shri M.R.Kolhatkar

Appearance

Applicant in person

Shri P.M.AJNair ,
Advocate v
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(PER MeSe Deshpande, Vice Chairman)

The only direction that we need make, since
the representation dated 1.,3.,1992 is still pending
with the President, is to direct the President to
decide the representation within six months from
the receipt of a copy of this order, Liberty to
the applicant to approach the Tribunal should he

feelfaggrieved by the decision taken by the President.

2, With this direction the DA, is disposed of.
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